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Qgriginal apglication No. 312 of 1992

Ganga ham and Ors wews xpplicants

Versus

Union of India and Lrs. .ees Respondents

Yon . L. Justice U.C. srivastava, V.G

Hon . jore VoK Seth, wember ()

( By Hon. . Justice U.GC. Srivastava, V.G, )

v

The pleadings arc compleiwe, &s such the case
is being hegard @nd disposed of finally efter hearing

+he counsel for the parties. ihe applicants grievance

we re
is that Thayy. woriing as casugl labouxrs allegedly for

ears teaether with broken Lerions . shzixr grievance
Y - I -
1s that they have not koeon considercd for ebsorption

secourding to their senlority ef ot due screening test

ok ]
4 ; while their juniors were screened and having been
regularised ana tue applicants have nol been regularise

1y
~d and thege work o#d not take from them. all these
F
applicants according to them entered in the railway

service as khalasi between 1982 to 83 and worked as
casuallkhalasi against casualities caused in the esta=
plishment and all of them gzztworhed more than 120 days
as casual khalasi and in su;port of which forged

certificates in respect to aprlicant Ganga Ram, Jawahar

singh, Raj Kumar and Shiv Kumar have been filed which




indicate between 382 to 84 upto 31.1.84 he worked
for 534 days eénd the other one worked from 31.12.32
to 31.10.84 for @ considerbble long period and Shiv

Kunar apglicant worked fao 239 days between dMay 82 to

(October 1983 and #daj Kumar also worked between 83 to

84 for much more than 120 days. #& screening took place

on 9,10.91 by the screening Committee but the applican
-5 vere not called and according to them those who
hoorl . e . ,

s®e vorked lesser days and junior to them were called

and given benefiit of the same.

2 _ The respondents have refuted the claim of
the applicant and accerding to them they have worked
for lesser days and that is why they could not be
screened and whenever the their turn will come, they
willﬂ?%ree ehnd the benefiit of the seme also will

be given top those who émer succeeadst in the same.
whille screening others %ée seniority has been taken
into account and the applicantéhed not attained the
seniority which is calculated wi{ﬁ the number of
woriing days are also taken into account. There
aipears to be no reason as to why the certifiicazes
filed by the cpplicent is not accepted, The responue
nts contentions are incorrect and incoumplete, the
applicants| cannot be made to suffer., 1t is not the
case of thle respondents tiat they have taken ection
ageinst cne who have issued the certifiicate is not

correct.,

3. aAccordingly, the respondents are directed to

rew~screen [the persons like applicaents and other

...p3




similarly placea persons taking into consideratlion
the nunber of working days for which also the
applicant will furnish the certificate anc if there

"is no reasan forg rejecting the same they will not

reject it and after screening which is expected within

» . a period of three months and those who succeed. 1n the

same will @lso be given the benefit which have been

given in 1991 rule. we hope that the respondenis

will du it end will not create unnecessery conpli-
cations and waste ti.e public money on litigation.
ith these observations, this applicetion stands
disposed of finally with no order as to costse
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